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3CA/ORDER

Per Manoj Kumar Aggarwal (Accountant Member)

1. The captioned appeal by revenue for Assessment Year [AY] 2012-13
contest the order of the Ld. Commissioner of Income-Tax (Appeals)-9
[CIT(A)], Mumbai, Appeal No.CIT(A)-9/Cir.4/423/2014-15 dated 18/03/2016

qua deletion of certain additions amounting to Rs.41.66 Lacs u/s 2(22)(e).
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The assessment for impugned AY was framed by Ld. Deputy
Commissioner of Income Tax-4(2)(2),Mumbai [AO] u/s 143(3) of the Income
Tax Act, 1961.
2. The Ld. Departmental Representative, at the outset, placed on record
letter No. DCIT 4(2)(2)/Appeal/2017-18 dated 26/03/2018 issued by Ld.
Deputy Commissioner of Income Tax-4(2)(2) seeking withdrawal of the
captioned appeal in view of certain factual findings by the lower authorities.
The Ld. AR raised no objection against the same.
3. In view of the above stated position, the revenue is permitted to withdraw
the said appeal and therefore the appeal stands dismissed.

Order pronounced in the open court on 05" April, 2018.
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